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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 13th March, 2018
No. 21-HLA of 2018.— The Haryana Kisan Kalyan Pradhikaran
Bill, 2018, is hereby published for general information under proviso to Rule 128
of the rules of Procedure and Conduct of Business in the Haryana Legislative
Assembly:—
Bill No. 21 — HLA of 2018
THE HARYANA KISAN KALYAN PRADHIKARAN
BILL, 2018
A
BiLL

to establish The Haryana Kisan Kalyan Pradhikaran to formulate and
undertake a humanistic and holistic welfare based approach to address
the difficulty faced by the farmers of the Sate and to provide relief to
distressed farmersin varying and challenging situations and for
the matters connected therewith or incidental thereto.

Beit enacted by the Legislature of the State of Haryanain the Sixty-ninth
Year of the Republic of Indiaasfollows:-
1 () This Act may be called the Haryana Kisan Kalyan Pradhikaran
Act, 2018.

(2 It extendsto the whole of the State of Haryana.

(3) It shal come into force on such date, as the Government may, by
notification, fix for different provisions of thisAct and any reference in any such

provision of this Act to the commencement of this Act, shall be construed as a
reference to the coming in force of that provision.

(985)

Short title,
extent and
commencement.
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Definitions.

Establishment of
Pradhikaran.

Constitution of
Pradhikaran.

2. In thisAct, unless the context otherwise requires,—

@
()

©

©
©

()

@
(h)

0]

0
3.

“Chairperson” means the Chairperson of the Pradhikaran;

“Chief Executive Officer” means the Chief Executive Officer of the
Pradhikaran;

“Council” meansthe Agriculture Advisory Council constituted under
section 10;

“Government” means the Government of the State of Haryana;

“Member” means a Member of the Pradhikaran and includes the
Chairperson, Vice-Chairperson and the Chief Executive Officer;

“Pradhikaran” means the Haryana Kisan Kalyan Pradhikaran
established under sub-section (1) of section 3;

“prescribed” means prescribed by rules made under thisAct;

“regulation” means a regulation made under this Act by the
Pradhikaran;

“State” means the State of Haryana;
“Vice-Chairperson” meansthe Vice-Chairperson of the Pradhikaran.
The Government shall, by notification and with effect from such date,

as may be specified in the notification, establish, for the purposes of thisAct, a
Pradhikaran to be known asthe HaryanaKisan Kalyan Pradhikaran with headquarter
at such place, asthe Government may, specify.

@

The Pradhikaran shall be a body corporate by the name aforesaid,

having perpetual succession and acommon seal, with power, subject to provisions
of thisAct, to acquire, hold and dispose of property, both movable and immovable
and to contract and shall, by the said name, sue and be sued.

4, The Pradhikaran shall consist of the following Members, namely:—

@
(in)
(i)
@iv)
()
(vi)
(vii)
(viii)
(i)
*)

Chief Minister, Haryana Chairperson
Minister Incharge, Agriculture and Vice-Chairperson
Farmers' Welfare Department ex-officio
Minister Incharge, Animal Husbandry Member ex-officio

and Dairying Department
Minister Incharge, Horticulture Department Member ex-officio
Minister Incharge, Fisheries Department Member ex-officio

Minister Incharge, Finance Department Member ex-officio
Minister Incharge, Industries and Member ex-officio
Commerce Department

Minister Incharge, Development and Member ex-officio
Panchayats Department

Minister Incharge, Rural Devel opment Member ex-officio
Department

Minister Incharge, Irrigation and Member ex-officio

Water Resources Department
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(x0)

(xii)

(i)

(xiv)

(xv)

(xvi)

(xvi)

(xviii)

(X

(<)

(0d)

(odi)

(xxiil)

(oxiv)

(ov)

(roavi)

Minister Incharge, Food, Civil Supplies
and ConsumersAffairs Department
Minister Incharge, Co-operation
Department

Minister Incharge, New and Renewable
Energy Department

Minister Incharge, Forests and
Wildlife Department

Chief Secretary, Haryana

Additional Chief Secretary and
Financial Commissioner, Revenue and
Disaster Management Department
Additional Chief Secretary/

Principal Secretary, Agricultureand
Farmers Welfare Department
Additional Chief Secretary/

Principal Secretary, Animal Husbandry &
Dairying Department

Additional Chief Secretary/

Principal Secretary, Fisheries
Department

Additional Chief Secretary/

Principal Secretary, Industriesand
Commerce Department

Additional Chief Secretary/

Principal Secretary, Development and
Panchayats Department

Additional Chief Secretary/

Principal Secretary, Rural Development
Department

Additional Chief Secretary/

Principal Secretary, Irrigation and
Water Resources Department
Additional Chief Secretary/

Principal Secretary, Food,

Civil Suppliesand Consumer Affairs
Department

Additional Chief Secretary/

Principal Secretary, Co-operation
Department

Additional Chief Secretary/

Principal Secretary, New and
Renewabl e Energy Department

Member ex-officio

Member ex-officio

Member ex-officio

Member ex-officio

Member ex-officio
Member ex-officio

Member ex-officio

Member ex-officio

Member ex-officio

Member ex-officio

Member ex-officio

Member ex-officio

Member ex-officio

Member ex-officio

Member ex-officio

Member ex-officio
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Allowances,
cessation and
resignation of
Members.

Meetings of
Pradhikaran.

Delegation of
powers of
Pradhikaran to
executive
committee.

(xxvii) Additional Chief Secretary/ Member ex-officio
Principal Secretary, Environment
Department

(>xviii) Additional Chief Secretary/ Member ex-officio

Principal Secretary, Forestsand
Wildlife Department

(odix)  Chief Executive Officer Member-Secretary

()  Such experts, not exceeding six, asthe Member
Government may, fromtimetotime,
nominate fromthefield of agriculture,
animal husbandry, horticulture, fisheries,
agri-business, food-processing, agriculture
marketing, insurance, rural development etc.
5. () The Members, other than ex-officio Members, shall receive such
allowancesfor attending the meetings of the Pradhikaran, as may be prescribed.

(2 Where a person becomes or is nominated as a Member of the
Pradhikaran by virtue of holding an office or a position, he shall cease to be a
Member of the Pradhikaran as soon as he cease to hold such office or position, as
the case may be.

(3 A Member, other than an ex-officio Member may, at any time, by writing
under his hand, addressed to the Chairperson, resign from his office.

6. (D The Pradhikaran shall meet at such time, at such place and subject to
provisions of sub-sections (2) and (3), observe such rules of procedurefor conduct
of meetings and transaction of business, as may be prescribed.

(2 Atevery meeting of the Pradhikaran, the Chairperson, if present or in
hisabsence, Vice-Chairperson or any one of the Members, asthe Chairperson may
nominate, shall preside.

(3 All decisionsin the meeting shall be decided by amajority of votes of
the Members present and in case of equality of votes, the Chairperson,
Vice-Chairperson or the Member presiding, asthe case may be, shall have asecond
or casting vote.

(4) The Chief Executive Officer shall maintain record of the meetings of

the Pradhikaran in such manner, as may be prescribed.
7. () ThePradhikaran may delegate any of its powers, other than the powers
in sub-section (2), to an executive committee constituted from amongst its Members,
as the Chairperson may decide and all decisions of the executive committee shall
have the same effect asif taken by the Pradhikaran under thisAct:

Provided that the executive committee shall include not less than three
Members nominated under clause (xxx) of section 4.

(2 The Pradhikaran shall not delegate to the executive committee the
following powers, namely:—

(@ to approve the budget of the Pradhikaran;
(b) tomake, amend or repeal any regulation.
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Appointment,
terms and
conditions of
Chief Executive
Officer.

8. (1) The Government shall, by notification, appoint an officer of the
Government, not bel ow therank of Principal Secretary, as Chief Executive Officer.

(2 The Chief Executive Officer shall be paid out of the fund of the
Pradhikaran, such monthly salary and allowanceswith such other facilities, asmay
befixed by the Government.

(3 Whenever the Chief Executive Officer is on leave or is unable to
discharge his duties, the Government may appoint another officer in his place to
exercisethe powers of the Chief Executive Officer until hisreturn.

9. (1) The Pradhikaran may appoint such officers and staff, in such manner
and with such qualifications, as may be prescribed.

(2 The salary, allowances payable to and other terms and conditions of
service of officers and other staff of the Pradhikaran shall be such, as may be
prescribed.

(3 The Chief Executive Officer may appoint, in such manner, for such

temporary period and on such terms and conditions, such other staff, as it may
consider necessary for the efficient performance of the functions of Pradhikaran,
as may be specified by regulations.
10. (1) TheGovernment shall constitute aCouncil to be called the Agriculture
Advisory Council, who shall aid and advise the Pradhikaran in making policy
decisions to ensure a better standard of living for farmers, to provide relief/
compensation to farmersin cases of natural calamitiesand or taking effective steps
for thewelfare of farmers.

(@ (@ TheCouncil shall consist of thefollowing members, namely:—

Officers and other
staff of
Pradhikaran.

Agriculture
Advisory Council.

(i) TheChief Secretary to Government,  Chairperson
Haryana

(i) Vice-Chancdlor, Member
Chaudhary CharanSingh Haryana
Agricultural University, Hisar

(i) Vice-Chancellor, Maharana Partap Member
Horticultural University, Karnal

(iv) Vice-Chancellor, Lalal gjpat Rai Member
University of Veterinary and Animal
Sciences, Hisar

(v) Vice-Chancellor, Haryana Member
VishwakarmaSkill University,
Gurugram

(vi) Head of the Department, Member-
Agricultureand Farmers Welfare Secretary

(vii) Head of the Department, Horticulture  Member

(viii) Head of the Department, Animal Member
Husbandry and Dairying

(i) Head of the Department, Fisheries Member
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(b)

©

(®) Head of the Department, Industries Member

and Commerce

(x) Head of the Department, Member
Development and Panchayats

(xii) Head of the Department, Member

Rural Devel opment

(xiii) Head of the Department, Irrigation Member
and Water Resources

(xiv) Head of the Department, Food, Member
Civil Suppliesand Consumer Affairs

(xv) Head of the Department, Co-operation Member

(xvi) Head of the Department, New and Member
Renewable Energy

(xvii) Head of the Department, Member
Forestsand Wildlife

(xviii) Head of the Department, Environment  Member

(xix) Chief Administrator, Haryana State Member
Agricultural Marketing Board

() Chief Engineer- CommandArea Member
Development Authority

(od) Chief Executive Officer —StateLevel ~ Member
Nodal Agency

(i) Mission Director — Haryana State Member
Horticulture Development Agency

(>xii) Mission Director —Haryana Skill Member
Development Council

(xxiv) Managing Director — HaryanaAgro Member
Industries Corporation

One representative each of National Dairy Research Institute,
Karnal, Central Soil Salinity Research Institute, Karnal, Indian
Institute of Wheat and Barley Research, Karnal, Sugarcane
Research Institute-Karnal, Central Institute of Cotton Research,
Sirsa, Central Ground Water Board (CGWB),Chandigarh and
Regional Centre of Organic Farming, Panchkulaand three eminent
scientists in the field of agriculture and allied sector to be
nominated by the Chairperson of the Council, as special invited
members.

Such persons, not less than five and not more than ten, to be
nominated by the Pradhikaran, amongst progressive farmers
recognized with State/ National award in agriculture and allied
sector including agriculture entrepreneur running agro-business
and agro-industries in the State, in such manner and for such
term, as may be prescribed as members.
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(3) The Chief Secretary to Government, Haryana shall preside over the
meetings of the Council. The Head of the Department, Agriculture and Farmers
Welfare shall be the Member-Secretary of the Council who shall forward the
recommendations of the Council, along with an explanatory memorandum on the
action taken or proposed to be taken thereon to the Chief Executive Officer of
Pradhikaran for consideration/decision of the Pradhikaran.

(4) The procedure for conduct of meetings and transactions of business
of the Council shall be such, as may be prescribed.

1. (1) Subject to the other provisions of thisAct, rules and regulations made
thereunder, the general superintendence, direction and management of the affairs
of the Pradhikaran shall vest with the Chief Executive Officer.

(2 TheChief Executive Officer may by an order, delegate any of hispowers
toany officer of the Pradhikaran on such termsand conditions, ashe may determine:
Provided that each such order of delegation and the terms and

conditions of such delegation shall be placed before the Pradhikaran.

12. A Member of the Pradhikaran or amember of the Council, having any direct
or indirect interest, whether pecuniary or otherwise, in any matter coming up for
consideration at a meeting of the Pradhikaran or the Council, as the case may be,
shall disclose the nature of hisinterest at such meeting and shall not take any part
in any deliberation or decision of the Pradhikaran or the Council, as the case may
be, with respect to that matter.

13.  The Chief Executive Officer and such Members of the Pradhikaran, asthe
Pradhikaran may determine and members of the Council shall, as soon as may be
after appointment and every year thereafter, make a declaration, in such form and
manner, as may be specified by regulations, on the extent of hisinterest, whether
direct or indirect and whether pecuniary or otherwise, in any property, business or
employment of any family Member in the Pradhikaran or any matter concerning or
related to the affairs of the Pradhikaran and the declaration so made shall be placed
on the website of the Pradhikaran.

14. The Pradhikaran shall exercise the following powers and perform the
following functions, namely:-

(i) totakeall possible policy decisions and undertake such measures as
per the advice and recommendations of the Council for the welfare of
thefarmersincluding landlessfarmersand their families;

(i) to take such measures for identification of real farmers including
landless and tenant farmersin the State and prepare new schemes for
thewelfare of such farmers,

(i) to prepare acomprehensive land use policy for agriculture and alied
sector and identify viable land holding size for agriculture to be
profitable;

General
superintendence,
direction and
management of
affairs of
Pradhikaran.

Avoidance of
conflict of
interest.

Disclosure of
information.

Powers and
functions of
Pradhikaran.
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(iv)

v)

(Vi)

(vii)

to mitigate the distress of farmersduring natural calamitiesby providing
suitable relief and adequate compensation for loss of crop and also
provision of insurancefor the heath and life of farmersand their families;

toidentify crop pattern wisefarmersin the State and undertake specific
policy decisions/ measures for the welfare of such farmers;

to take such measures as to make agriculture risk free in changing
climatic conditions and to promote climate smart agriculture practices
amongst farmers;

to formulate suitable policy intervention to enhance agricultural
productivity and to take such measuresto reduce the cost of production
by synergizing the efforts of all stakeholder Departments;

(viii) to take such policy decisions and undertake such measuresto increase

(x0)

(i)

(xiii)

farmer’sincome through multipronged interventions such as:
(@ reduction of input cost;
(b) increasein productivity;

(¢) cropdiversification (shifting fromlow incomecropsto highincome/
high value crops);

(d) integrated farming;
(&) mixedfarming;

(f) post harvest management, value addition, packaging, branding
and agri-business services,

(9) institutional credit access;

(h) risk management;
to take measures to ensure assured and remunerative price of
agriculture/ farm produce to the farmers;

to formulate suitable policy for increasing public investment in the
development of infrastructure for post-harvest management and for
marketing of agriculture produce and to invite/ increase private sector
investment;

to promote sustainable agriculture through efficient management of
soil and water resources,

to promoteinitiativesfor Agri-Entrepreneurship and skill devel opment
amongst the farmers of the State;

to take such policy decisions and undertake such measures so as to
increase the direct participation of farmer familiesin the agriculture
market in aphased manner (Direct Marketing);
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recommend to the Government to acquire, in accordance with any
law for thetimebeing inforce, land for the purpose of the Pradhikaran;

(xiv)

(xv)

acquire, lease, hold, manage, maintain and dispose property, movable
or immovable, other than land,;

(xvi) enter into contracts or agreementswith any person, board, company,
local authority or other agency;

(xvii) form with the prior approval of the Government and on such terms
and conditions, as may be approved by the Government, joint venture
companiesand limited liability partnerships, with boards, companies
or other agencies;

(xviii)to do all such other acts and things which may be necessary for or
incidental or conduciveto, any matter which may arise on account of
exercise of powers and performances of functions and which are
necessary for furtherance of the objectsfor which the Pradhikaranis
established;

(xix) any other function, asthe Pradhikaran may deem fit.

15. The Pradhikaran shall oversee regulations, policies, guidelines and
procedures for welfare of farmers and suggest amendments in statutes governing
welfare of farmersin the State in consonance with the central Acts.

16. (1) ThePradhikaran may call for any information whichisrelevant for its
purposes, from any department, board, corporation or research institution in the
State.

(20 ThePradhikaran may carry out survey and study on any subject related
to agricultureand allied sector and welfare of farmersby itself or through any other

agency.

17.  Subject to such terms and conditions, as may be specified by regulations,
the Pradhikaran may constitute as many coordination committees and standing
committees, asit deemsfit, with such terms of references as the Pradhikaran may
determine for exercising any power or discharging any function or for monitoring
or reporting or advising upon any matters related to agriculture and allied sectors
and matter related to welfare of farmers.

18.  TheChief Executive Officer may engage, on such fee and remuneration and
for such period, such experts having such experience, as may be specified by
regulations.

19. The Pradhikaran shall ensure transparency and adopt information
technology for efficient discharge of its functions.

Consistency with
provisions of
existing laws.

Seek information
and carry out
studies/surveys.

Coordination
committees and
standing
committees.

Powers to engage
experts.

Pradhikaran to
ensure
transparency.
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Fund of
Pradhikaran.

Annual grants,
loans and
advances.

Power to borrow
and receive
donations.

Power to invest.

Priority of
payment for
interest and
repayment of
loans.

Budget.

20. (1) ThePradhikaranshall have and maintainitsown fundtowhich shall be
credited-

(@ all moneys received by the Pradhikaran from the Central
Government or the Government by way of grants, loans, advances
or otherwise;

(b) all moneysborrowed by the Pradhikaran from sources other than
State or Central Governments, by way of loans or debentures,

() all feesand charges levies by the Pradhikaran from the disposal
of property, moveable and immoveable;

(d) all moneysreceived by the Pradhikaran by way of rentsand profits
or in any other manner or from any other source.

(2 Thefund shall be applied towards meeting expenditure-

(@ in operation and maintenance of assets created for purposes of
the Pradhikaran;

(b) salaries and allowances of the Chief Executive Officer, other
officers and employees of the Pradhikaran;

(¢) fortheadministration of the Act;

(d) for such purposes in the exercise of powers or performance of
functions under this Act as the Pradhikaran may approve or the
Government may direct or permit.

21.  TheGovernment may maketo the Pradhikaran grants, |oans or advances of
such sums of money annually, as the Government may deem necessary and all
grants, loans or advances so made shall be on such terms and conditions, as the
Government may determine.

22.  The Pradhikaran may, from time to time, borrow money by way of loans,
bonds or debentures or other instruments from sources other than the Government
and receive donations from the public on such terms and conditions, general or
specific, as may be approved by the Government.

23. (1) The Pradhikaran may invest any portion of its funds in such
investments, as may be specified by regulations.

(2 ThePradhikaran may, with the prior approval of the Government, invest
in establishment of joint venture companies and limited liability partnerships for
infrastructure development and discharge of its functions and duties.

24.  All payments by the Pradhikaran on account of interest on loans or the
repayment of loans shall be made on priority to al other dues of the Pradhikaran.

25. (1) TheChief Executive Officer shall submit, in suchform and at suchtime
every year, as may be prescribed, a budget in respect of the financia year next
ensuing , showing the estimated receipts and disbursement of the Pradhikaran.
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(2 ThePradhikaran shall, subject to such modifications and revisions, as
it may decide, approve the budget submitted under sub-section (1).

(3 The budget as modified or revised by the Pradhikaran, shall be
forwarded to the Government along with such number of authenticated copies, as
may be required by the Government and the Government shall cause the report to
belaid beforethe State Legislature.

(4) The Chief Executive Officer shall cause the budget as modified or
revised by the Pradhikaran, to be placed on the website of the Pradhikaran after the
report has been laid before the State L egislature under sub-section (3).

26. (1) The Pradhikaran shall maintain proper accounts and other relevant
records and prepare an annual statement of accounts including the balance sheet
in such form, as may be prescribed.

(2 Theaccounts of the Pradhikaran shall be subject to audit annually by
the Accountant General of Haryana and any expenditure incurred in connection
with such audit shall be payable by the Pradhikaran to the Accountant General of
Haryana.

(3 TheAccountant General of Haryanaand any person appointed by him
in connection with the audit of accounts of the Pradhikaran shall have the same
rights, privileges and authority in connection with such audit as the Accountant
General of Haryanahas in connection with the audit of the Government accounts
and in particular, shall have right to demand the production of books, accounts,
connected vouchers and other documents and papers and to inspect the office of
the Pradhikaran.

(4) Theaccountsof the Pradhikaran as certified by the Accountant General
of Haryana or any other person appointed by him in this behalf together with the
audit report thereon and an explanatory memorandum on the action so taken or
proposed to be taken shall be forwarded annually to the Government and the
Government shall cause acopy of the sameto belaid before the State L egislature.

(5 TheChief Executive Officer shall causethe accountsof the Pradhikaran
together with the audit report and the explanatory memorandum to be placed on
the website of the Pradhikaran after the report has been laid before the Legislature
under sub-section(4).

Accounts and
audit.

27. (1) TheChief Executive Officer shall preparefor every year areport of its Annual Report.

activities during that year and submit the report to the Government in such form
and on or before such date, as may be prescribed and the Government shall cause
the report to be laid before the State L egislature.

(2 Thereport referred to in sub-section (1) shall include an explanatory
memorandum on the status of implementation of the annual plan of action on relief
measures, schemes implemented alongwith gaps and shortfalls, if any, in
implementation and reasons for such shortfall.
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(3 The Chief Executive Officer shall cause the report together with the
explanatory memorandum to be placed on the website of the Pradhikaran after the
report has been laid before the Legislature under sub-section (1).
Review of 28. () The Government shall, within five years from the commencement of
performance.

Proceedings

to be invalidated

by vacancies.

Returns and
information.

Power of

thisAct and thereafter at the expiration of every five year, constitute acommittee,
in such manner and consisting of such members, as may be prescribed to evaluate

and review the performance of the Pradhikaran in the said period.

(2 Thecommittee shall include expertsof national eminence and standing
inthefield of agriculture, rural development, crop insurance, management, public

administration.

(3 Thecommitteereferred toin sub-section (1) shall evaluate and review
the performance of the Pradhikaran and make recommendationsto the Government

asto—

(@ the extent of fulfillment of the goals and objectives of the
Pradhikaran stated in this Act, as demonstrated by the state of

social and economic situation of farmersin the State;

(b) further vision of the Pradhikaran along with corrective measures,

if any;

(©) such other matters, as may be referred to the committee by the

Government.

(4  The Government shall cause to be laid before the State Legislature, the
report of the committee constituted under sub-section (1) along with an explanatory
memorandum on the action taken or proposed to be taken, thereon in respect of

each recommendation of the committee.

not 29. No act or proceedings of the Pradhikaran, Council or any committee
constituted by or under thisAct shall be invalid merely by reason of the existence

of avacancy or vacancies among its members.

30.  The Pradhikaran shall, within such period, as may be specified, furnish to
the Government, such returns or other information with respect to its activities, as

the Government may, from timeto time, require.

31. () ThePradhikaranshall carry out such directions, asmay beissuedtoit,

Government in  fromtimeto time, by the Government.
certain matters.

(2 The Government may, at any time, either on its own motion or on
application madetoit inthisbehalf, call for the records of any case disposed of or
order passed by any officer of the Pradhikaran for the purpose of satisfying itself
astothelegality or propriety of any order passed or direction issued and may pass

such order or issue such direction in relation thereto asit may think fit:

Provided that the Government shall not pass an order prejudicial to any

person without affording such person a reasonable opportunity of being heard.
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32.

The provisions of thisAct shall be in addition to and not in derogation of

the provisions of any other law for the time being in force.

33.

No suit, prosecution or other legal proceeding shall lie against any person

for anything, which isin good faith, done or intended to be done under thisAct or
any rule or regulations made there under.

34.

Every member and every officer and other staff of the Pradhikaran, Council

or a committee constituted by or under this Act shall be deemed to be a public
servant within the meaning of section 21 of the Indian Penal Code, 1860 (Central

Act 45 of 1860).

35.

() The Government may, by notification, make rules to carry out the

purposes of this Act.

@

In particular and without prejudice to the generality of the foregoing

power, such rulesmay providefor all or any of thefollowing, matters, namely:—

@

(b)

©

(d)

©

()

)]

(h)

0

®

the allowances of Members, other than ex-officio Members, for
attending the meetings of the Pradhikaran;

thetime of meeting, the rules of procedurefor conduct of business
and transaction of business of the Pradhikaran;

the manner in which the Chief Executive Officer shall maintain
records of the meetings of the Pradhikaran;

the manner and qualifications for appointment of officers and
employees of the Pradhikaran;

the salaries and allowances payable to and other terms and
conditionsof service of officersand other staff of the Pradhikaran;

the manner and term of appointment of persons, being industrious
farmersor agro-industrialists of the State, to be nominated to the
Council;

the procedurefor conduct of meetings and transaction of business
of the Council;

the allowances of Members, other than ex-officio Members, for
attending the meeting of the Council;

theform and timeevery year that the Chief Executive Officer shall
submit the budget;

the form in which the Pradhikaran shall maintain proper accounts
and other relevant records and prepare an annual statement of
accounts including the balance sheet;

the form and the date, on or before which, the Chief Executive
Officer shall prepare and submit to the Government areport of its
activities during that year;

Application of
other laws not
barred.

Protection of
action taken in
good faith.
Members and

officers to be
public servants.

Power to make
rules.
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Power to make
regulations.

Power to remove
difficulties.

Laying of
notification, rules
and regulations
before State
Legislature.

() the number of members, their expertise and the manner of
constitution of the committee;

(m) any other matter which hasto be or may be prescribed.

36. (1) Subject to the provisions of this Act, the Pradhikaran shall, by
publication on its website, make regulations to carry out the purposes of thisAct.

(2) In particular and without prejudice to the generality of the foregoing
powers, such regulations may provide for al or any of the following, matters,
namely:—

(@ the manner, the period and the terms and conditions of
appointment of temporary staff;

(b) the form and the manner, in which the Chief Executive Officer,
officersof the Pradhikaran and members of the Council shall make
adeclaration, on the extent of their interest;

(¢) the terms and condition of constitution of coordination
committees and standing committees;

(d) theformsand manner inwhich amember shall make adeclaration;
(&) thefee, remuneration and the period of appointment of experts;

(f) theinvestment in which the Pradhikaran may invest any portion
of its funds;

(g9) any other matter which has to be or may be, specified by
regulations.

(3  ThePradhikaran may, fromtimeto time, amend or repeal any regulation and
each such regulation, itsamendment or repeal, as the case may be, shall comeinto
effect from the date of its publication on the website of the Pradhikaran.

37. (1) Ifanydifficultiesariseingiving effect tothe provisionsof thisAct, the
Government may, by order published in the Official Gazette, make such provision,
not inconsistent with the provisions of thisAct, as appear to it to be necessary or
expedient for removing thedifficulties:

Provided that no order shall be made under this section after the expiry of
two years from the date of commencement of thisAct.

(2 Every order made under this section shall, as soon asmay be afteritis
made, belaid before the State L egislature.

38.  Thenoatification issued under sub-section (1) of section (3), every ruleand
regul ation made under thisAct shall belaid, as soon as may be after it isissued or
made, before the State L egislature.
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STATEMENT OF OBJECTS AND REASONS

Inview of the ever increasing cost of agriculture production, low remunerative price of the
farm produce, lack of market access and repeated crop failure on account of natural disasters and
calamities etc. the farm sector aswell as the farmers of the State including the landless farmers are
under distress. More than 60% population of the State of Haryana is engaged in agriculture and
alied sectors for their basic livelihood. The farmer, like anybody €else has to meet the needs of his
family including social obligations, education of hischildren and al so take care of the medical needs
of the family. In this context the announcement made by Hon’ble Prime Minister for doubling the
farmer’s income by 2022 assumes lot of significance for which the State of Haryana must initiate
multipronged approach for holistic and sustainable devel opment of the agriculture and allied sector
with primary focuson the welfare of thefarmers. Realizing the plight and distress of thefarmers, the
State Government proposesto establish the KISAN KALYAN PRADHIKARAN HARYANA” whose
basic objective will beto formulate and undertake a humanistic and holistic welfare based approach
to address the difficulty faced by the farmers of the State and to provide relief to distressed farmers
in varying and challenging situations.

OM PRAKASH DHANKAR,
Agriculture and FarmersWelfare Minister,
Haryana.

Chandigarh : R.K. NANDAL,
The 13th March, 2018. Secretary.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 7(1) of the proposed bill provides for the delegation of powers of Pradhikaran to
executive committee. Clause 11(2) the Chief Executive Officer may by any order delegate any of his
power to any officer of the Pradhikaran of the proposed bill delegates the Powersto engage experts.
Hence, memorandum regarding delegated legislation as required under rule 126 of the Rule of the
Procedure and Conduct of Business in the Haryana L egislative Assembly is enclosed.
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ghR QU MU M ge, RO A1 JH U frerEl den ol wRofay
TG ST ARBR JJaeTRd B |

22. YIEdRo, THI—9T R, WRGR I 4= GIal 9 0T, 995 A7
FOTTH AT I SOl & WY § &9 SUR of Ihdl & AT T ==t
TAT T IR ARIROT 7 faf¥re wY W ST W 9T 9T BR AdhdT & ol
WRBR §RT AFANT fbar g |

23, (1) wrfdrexor srgHl RRN @1 dis Wt U e | fge )
|aar & o fafraal grr fafafdse faar S

(2 wIrEeRY PR & Y4 gAed ¥ IfaERad e & forg
Tl AU BRI qAT Bl b ae @ U GYad Sem HHlhl qen
a1 wRIERT &1 RMYET § 99 & Fadr 2|
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24,  UIHRYT R KON WR &ATS AT 01 & GAYIa & o H T4l
AT BT UBROT & T4 3T ST & ol grerfiepar <1 Smeel |

25. (1) U ISR ARNGR UG HI A wiftaai dem
faeRor S=I Y AN Sradl fad 99 & W H golc e 99 VA
gwy H 9T U4 99 R, S fafeq foar Sy, uga N |

(2) UIfEeRE SUERT (1) & 9 UK doic UH HelEsl q
RISl & Fegell= ST 98 01 @Y, JTgAIGT BT |

3) ISR §RT JAT HUIRT AT AT Iofe YT STy
gfodl @ O AT Aftd WRGR BN WO ST WREGR g7 Srufara fasar
SIY Il ARBR MY [JeH— AU & FHE 37U+ RUIS Rgargify |

(@) T PREPR AR SWERT (3) & FfF I [ErEHTSA
T T RUC Y@ q9Ig YISaRY $1 dqdrge UR UIEHRY §RT - JAT
[UTIRT TAT AT goie GITAT STeT |

26. (1) WRERY U9 gwU, o fAfzd fean S, § gem—ud dfed
I oI AT 3 FEIT 3elRg IET TAT oidl Bl d1fies farofl TR
BT |

2) UIfSHRY & ORI AETOATHR, ERATOM gRT yfoay oar—oer
% JEE BN IR Ul TE-WRIE & Geg W IUd Dl @9
TSGR, BRATOT Bl WIRRoT §RT A=A 81T |

(B) HAETETHR, ERATOM R UIAHROT & i@l &) ARG—uRNel &
Hdag # 39 gRT gad el @fdd @1 G orar-—wlien & ey # 9@
APR, fREIGR 3R UEGR BT Sl WRAR @l P RF—uRIel &
qdg H HECEIPR, BRATT & § AR fARMea gwel, oRkdl, HefEd
IR AR A TGSl 3R BETG Bl UK BRI D HW B3I
YIRIARYT & HTATerd Bl FARIET B & ) feR B8R |

(4) wEerEER, BRamn, g9 At S8 grr fgad fR s
fdd gRT AT YHIOTT UIIHROT & oy, SHd! oidm gier Ruid den g9
YbR &I TS BRATS AT DI S dlell IRATAd HRdls TR ARITHD ST
e WRBR BT d1ffd ®9 A AST ST d WREGR I fae=aved &

TR I Ui Rarg |

6) T RGN ANGN IWERT (4) & Jd faurEvsa &
qE RO @ & a6 oraRien Rue dfdd wifeeRor & o der
YRATHD MU UTHROT P dedTse IR STdTudT |

FOll & T
AR g &
o A &
OTeIAeHT |

EN

oTET T
TRIT—TNET |
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q1f¥e R |

BT BT
AT |

Rfeaat grr
PHRIATE BT
IEY T BT

faa=ofy e
eall

27. (1) T RGN ANGR IH a¥ & IR ST AR Bl
R uxe 99 & folg TR H T WReGR a0l Rurd U9 Uy # e
U ffor @1 ar | gd, S AT @ WY, UG HR AT AR 1Y
faarred & w9E RUIE I@arg |

(20 Swaw (1) # Afide RUE # an@Ror § R qAT A
T Ul B & BRU Afed FErIdl Al Al IS 8, AN Wbl R
BRATS B AND ST & ANDHROT B Rl IR ARATHD U= AMHe
BT |

@) T RGN ATHER IWERT (1) & 0 [eH—Avsd &
IR RUC @ & 919 ARATHG Ad Aied RuE uifdeRor @

JeATST TR SIdTg |

28. (1) PR 39 JAARM & UR™ 9 uig 99 & HIoR q1 9D
e YAS Uid a9 o FqEd W), U AT H qen 09 deRi B e
®Is FART TET HEN AN I 7@l | UIAHRT & Bl Bl Jedd el
YAl & & forq fafga @1 oy |

(@ wffa W HfN, Irior e, waa 991, yewE, dld gemaT
D & H RS Uil & faeivs dor Ry s i giv |

@) Swr (1) # fAfde affa wfdexer & st &1 geaied
AT YAfAIDT SO TAT WRBR Bl THfIRgd & qF § RAwIReS
PHAT—

(@) 39 fAfa d S| uitiexer & dedl dn Sgawl
DI R B B GAT AT T & (HAFT DI AAINTD

qer s Refd o gad &Y |

(@) WuR UM, e w1 &, Afkd wfeer @1 s
fas |

(M U I A O WRAR R AR & i fhy
SITY |

@)  WReR SR (1) & = wfed Afafa @1 Rad afafa a1
T RIBIRY & T~ § &I T8 dRdls IT S9 U P W9 drell
U PRAs R ARAHS U9 Aigd I [Agemvsea & ae g

GATTHY |

20, =9 IMAFA gRT AT & el f3d unfdravor, gRwg ar fH=ir |fifa
BT PIs W B IT BRI Had s9b I &) foe Rfaa a1 Rfaaat
P B B BRI AT T8l B |

30. UTfreRor, O Qmafy @ ik o fafgd @1 U, oM RiGA &
T H U AaRRR a1 o e S WK, HI—8Hd WROAN,
TRBR DI UK BT |
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3. (1)  wfexe v Y T, S WRGRERI, GRI—9Rd R,
IHHT WM fby I |

@) R, fHd N G I q@ SIS U U § AT 394
fAfre foy U omaes R @ @) Afc & waeE & fog uiRa fa
M BT AT A1 WX fhU U e & Nifey & Fdive-e WS &
fore wifdrevor & fel IR g1 fue™ gRT fy v feft wer an
qIRd SMeeT &1 RPrs AN bl & d1 SHd T H U M giikd
PR FHA! & AT W o9 SR R Adhdl 2 S 98 Sferd aHsn:

WY WHR W Ffed DI GAds & Jfaagad R g
faer fooeit <afe & ufcreper ®1g amaer aiRkd =&l ¥l |

32, 39 JMAIFM & Suew daoand or] fedl e fafd & Suewi @
JfARET 8T T IHD rdIdpRor H &1 Bl |

33. 39 IS w I s9a 39 I91¢ U R fwm ar ot
F Al a1 ST He9TaYdd Bl TS 2 T B G D oIY SR 8, B
fore fosht afed & faeg o2 e, IfEe a1 o= fafde e ==
=l

34. 39 ARFRE gRT A & e feq witreRoruRug ar feedl afafa
T UG e AT UAS JAMHRI dAT 3 AT HRAI  qUS
AT, 1860 (1860 BT Hwwild IMAFTIA 45) B aRT 21 B 37 & AR Al
AIH A SRAT |

35, (1) ROR, AR gRT, 9 AR & yaroHl &I wraffad
PR B forg A 991 ol B
(2) fafreqar denm QA wIfad & @MUdar R UfdgRd UHTd
el o, o i | fafoRaa o o sl amel & forg Suawr
T ST e ©, Srid—
(@) U@ @ dodi § goR 89 & foy ued wewl 9§
=1 el & W
(@) UIgHOT B 48P B GHY, PRAR Pl FATA B
TAT PRAR B FHGER B ) Ufpar & forg frm;

@ A R & IR AR Wie o dob!
& Rare W,

(@) WIRreRT @ SAfepTRAT T BHERAT @l My @1
I AT A

(8) UIRIPROT & STHIRAT TAT = 3Pl Bl YA
qA= AT ¥ AT AT & =T {a=e= T o

q1f¥e R |

=g fafern &1
AR afofa =
BT |

AITAYdD B
TE PIATE BT
HRETT |
Wa‘{ﬂ
P WD BT |

ISRCECEIR Al
wifeRt |
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fafrw s99r &
wifee |

@) uRug # Amifed fhy S arel 59 & HEr feami
I BN IJTNURAT & SR Afdadl o Fgfad o
UGB ECIOR?

®) URYg @ 98% HI AT BRIR & ATGER & folg
gfshar;

@) uRug @ do& # TR 8M & fog ues o=l 9
= I @ 'ﬂﬁ,’

(3) U I B goic B ®I qAT I Sl G BRIGRI
JAABRT IR XM ;

() uwd o WiEeRy Jeb—ud |id IfEd oRkd qr
I FETd RBTS T qA1 oAl Bl a1 faroft
AIN W,‘

@) uwy T Y, Ser a1 e @ 5@ dRiaN
AP B ¥ B SR AUA fFArHaATal @ R
IR ST AT TRER B IRJd BT,

(@) IR & Wel P W&, I GAST AT D
TS BT S

€) @3 =g wHen o fafea fear o g a1 feur o
AHAT & |

36. (1) 39 afSfTq & Sug=li & 2rewefE, UfdidRur eroel d9wrse

R YHIIE gRI, 39 JIRAIH & YAl bl Srif~ad o & forv fafas

g7 el 2 |

()  faRreqar qem qdimil wfdd @ Sudar uR gfaemd uHE
st fomr, v fafest & fr=falRad aft o st wmal & forv Susw
T ST e €, Srq—

(®)

TS el d Fgfaa @ Afd, sm@afd qen e qen
el

gey qon A, EH uieRv @1 SAfPeR), ge
FRIGRY ARAGRY dor uRyg & A 3w f2d @l
AT B ETYOIT BT

a3y afafaal g vers afafal & Ted @ e
TAT T

goT der fT s s T =19 BT

foemst @1 w, wiksifie don 9 g o
313'@[;
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@ A foad oifdeRer o Rl @1 B W e
TR FHT T;

(®) B = AW R fafEl g fafafds fsar sen
2 1 fhar ST gt B

@)  wferERvr, ARI—aTa IR, foat faftam & denfea o AR
PR AhdT & dAT Ah AT fafm, ser G a1 fReE, o= W
Rafd 81, IR0 &1 J9d9Tse W 50d YH1IE & fAfr I gardy 8 |

37. (1) IfT 9 ffem & Sug=l & g9 $9 <7 H PIs BfoATS
I B 2.d7 WRBR, ISUF § YRR MY gRI, U SUS Wil 39
AT & Iugl | T 9 B, X GHhdl © Sl BioARAT Bl T B
P forv I emaead a1 FHEA & w9 H Udd 8-

R 39 GRT & A, 59 SfH & uRe @l [y ¥ <
qY P FHIG & 91, Pis |1 IS ol fHAT ST |

@) =9 9RT & rfF fHur T RS e, D fhU I B
e, JATNY, T QST & FHE Q@1 ST |

38. YRT 3 & SYURT (1) & 3, SINT STEGAAT 59 AR & 3=
AT T yAG g derr fafm S9e oY fhy S A 991w o @
qre, Iy, T fATTIISS & TR AT ST |

BT R FA
@l |

I faemHsa

aw%ﬁlﬁfaﬁ
RYAT |
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IRl qAT HRUN BT fa=or

FN IO B AN H IR, Y ST B HH AMGRI HIAd, Alfbe Iga &l HHl am
QI B, UIpfcrd 3MTUST ol AUl S & PR WRIEN $I &4 # W §U TSI BT R &
qern frae o qfeq feam e 8 dde 9 €1 sRam 59 @1 60 Ui | S1f¥e ST
U A Sfelifadl & I Y dom Wedg &3 4 ofl 83 2| fbam, o & @15 oy afe
QIS qreAdrsll AU gl B e |fed oue uRAR @l aedearsl aUT URaR @ ffhe
JMMITARATAT DI S@ATA BT AT GRT HRAT 2| 90 AW H AT YIHAT §RT 2022 T [Hami o
IS B G BT & oIy HINON &1 T3 2 9ga 1 Arfdansi & T80 axa fords fog sk
RIS Bl fFAMl & ST R G Bidbd Aled BV 71 Aedg &3 & sliciRed dl Fad [dbrd &
foY AcCURTS Uga URMS &Rl A1 | fhAMT 1 Az qT Hhe bl U wU A FHSH & oy Iy
WHR 7 “SRAT fHE HearT UISHRor’ &7 AT HAT T [Har 2 faeT a1 Saaed I
@ fHAFI §RT AEAT B 1 & BioAls B FAMM BRI aT Refd I gge don gardl oo H

R AT &1 AT oIl R & (oY AT TAT BlIfIREd a1 IR Ugd bl JFdG
HRAT TAT FSART QA1 BRI |

34 YTl TS,
S vd B weamr 441, sk |

IUSITG: 3MRo Po ied,
faeie 13 914, 2018. ferq |
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YR U & IR sue

yxarfad faerRre &1 @os 7(1) WfdRer @ wfdaal & draer I B g
BT | IR fEE & wve 11(2) § 4% HRER Af¥eR & ey | favws @1
G B IR BT TIETDBROT B T AABRT DI YATATSTT B Pl Fael HRal & | I
gRITOT fAu Aved & Uthar vd e Warad & W 126 @ g 9ifdd GRS

faam &1 S Her T B |

56112—H.V.S.—H.G.P., Chd.
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